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Mr. Speaker: The only point of
the hon. Member was that there
should be uniform policies followed
by the various Ministries, so far as
the constitution of boards is concern-
ed. He can discuss it with other

Ministers and ensure uniformity.
Now the question is:

“That the Bill, as amended be
passed"”.
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(Mn. DepPuTy-SeEakER in the Chair)

It was al a meeting of the National
Wellare Board, which ig a statutory
body created under the Merchant
Shipping Act, that this matter was
further considered. After the emp-
loyment offices had come into being,
on 4th July 1956 that Board appointed
three sub-commitlees, one on welfare

The ti was adopted res, another on social security
—_— schemes and the last one on raising

. financer. for such schemes.
12.27 brs. The Committer on social security
SEAMEN'S PROVIDENT FUND schemes, which is concerned with
BILL provident fund etc., submitted its re-

The Minister of Transporti
Raj Bahudur):

(Bbri
Sir, I beg to move:

“That the Bill to provide for
the institution of a provident
fund for scamen be taken into
consideration”.

In a way this Bill constitutes g land-
mark. So far as our care and con-
cern for our seamen and sea-farers
are concerned. For a long time the
question of providing social insurance
for our seamen was pending. 1 would
like Members to recall that it was as
far back as 1936 that the ILO adopted
the convention in this regard. But It
took nine years for the then Govern-
ment to appoint an ad hoc commitiee
on maritime labour to consider the
whole matter. That committee held a
mecting on 4th August 1945, A re-
port on socinl jnsurance for scafarers
wis also obtained from Dr. Laura
Badwar of the ILO Office and Pro-
fessor B. P. Adarkar of the Labour
Ministry. They submitted their re-
port to the Government of India in
December 1945,  They advised that
the success of the social insurance
~scheme governing seamen will de-
pend entirely on re-organisation of
their recruitment methods and pro-
cedures and on the introduction of a
systern of rotation of sea-farers. To
ensure this, the Seamen’s Employ-
ment Office was consequently set up
at Bombay and Calcutta In 1954-55.

port in 1959 and the scheme had to be
further examined by the Superinten-
dent of Insurance, Simla. He took
his time and the matter could be
taken up as lale as 11th January 1964
by the Nationa! Wu'furc Board. The
National Welfare Board accepted the
principle of providing social secur-
ty benefits to the seamen. The Boara
having sgreed to it in principle, the
difference of opinion between the
employers, namely, the ship-owners,
wnd the employees, i.e., seamen maln=-
ly, centred round the form content
or quantum of those benefits. A tri-
partite committee was, therefore,
constituted consisting of representa-
tion ot employers, employees—when |
say employees 1 mean the sea farers—
and Government officials to examine
the form and content of the social
security benefils.

The National Welfare Board simul-
taneously advised the creation of a
separate statutory fund for promoting
the nccessary  legislation  there-
for. In fact, the parties were ex-
tremely happy that they couli agree
on principle in the matter of provid-
ing social security to sea farers be-
cause, for the first time, the sea-
farers who are our nationals, the
bulk of whom are employed of fore-
ign ships, could gel a benefit which
is unigue in character, s0 far as
seamen are concerned all the world
over., We have to note that the
foreign ship-owners also agreed to
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the provision of social security bene-
fits for our seamen. So, this was a
great achievement. The gquantum
was the main question that had to
be settled, and hence the appointment
of tie tripartite commitiee, But the
parties agreed that the whole scheme
might be brought inio effect from the
Ist July, 1964 and ever since that
date contributions from both the em-
ployers and the employees have been
collected and the scheme, as a matter
of fact, is through.

This tripartite committee also sat
and considered the whole matter and
I am happy to say that they came to
unani c lusi The unani
conclusions were that so far as the
social security beneflts werc concern-
ed, they would conflne their attention
to two of the most important ques-
tions, namely, provident fund and
gratuity scheme. So far as these
were concerned, the provident fund
scheme assumed greater importance,
comparatively speaking, and it is here
that I welcome the agreement bet-
ween the parties most heartily.

According to the terms of the agree-
ment as represented or expressed
through the unanimous recommenda-
tions of this tripartitc committee, a
vompulsory contributory provident
fund scheme was recommended and
the rate of contribution was recom-
mended at 6 per cent of the basic
wages inclusive of cash payments In
lieu of leave.

A question might arise as to why
it is 6 per cent here when in other
cases it was 8} per cent, that is one
anna in the rupee. In order to anti-
cipate the objections that might be
ralsed or a point that might be made in
this behalf, I would say that because
of the introduction of the decimal
colnage system, it was more conve-
nlent to adopt an integral number,
that is 8 per cent. Secondly, we also
know that it was for the first time
that a scheme was being accepted by
the forelgn shipowners and it was &
unique scheme because in no other
country has It so far been implement-
ed or Introduced.
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It might be contended—perhaps
this alse 1 might anticipate—that in
many industrics they have already
gone over to a rate of 8 per cent. [
would say that so far as that is von-
cerned, these members of the tripar-
tite commiltee, the shipowners and
the scafarers, came to an arrange-
ment between themselves according
te which the rate of 6 per cent will
be increased to 8 per cent with effect
from the Ist April, 1968. So, all
matters on which there could be any
difference of opimion or any dispute
have been amicably settled.

1 take this opportunity to offer my
sincerest congratulations and thanks
to all the parties concerned. Parti-
cularly T would like to thank the
foreign snipowners whg employ a
large number of our seamen—in fact,
if I look at the figures of engagements
for the ycar beginning from Ist April,
18964, I find that up to 31st March,
1965 as many as 41,023 of thesc ¢n-
gapemenls were made available to
our scamen, This does not mean the
numhber of people engaged; one may
be cngaged more than once. ‘This i
how this has worked. As 1 said.
this is g matter on which we cen ex-
press our satisfaction.

So far as gratuity was concerned,
according to the agreement it is to be
15 days' basic wages in respect of
each year of effective service per-
formed since 1-1-1954. The rate of
wages on the basis of which It has to

be calculated would be the
wages  earned or  received by
a seaman on Ist June, 1964. As

far as the period of service after 1st
June, 1984 is concerned, it has becn
agreed to betwcen the parties that
the rate would be one day's pay for
every 24 days of articled serviece.

I might say that the adoption of the
whole scheme will benefit as many
as 30000 of our ssamen. The finan-
cial commitment on behalf of the
shipowners will be of the order of
Rs. 70 lakhs a vear to begin with and
this will increase to Rs 84 lakhs a
year after 1-4-1068, the bu'k of
which would be in foreign exchange.
So. this is a schemr drihly welcome.
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As 1 said, our seamen have got the
unique distinction of having  these
socia: sccurity benefits for the first
time, We are first in Asia and, bar-
ring UK where they have got the
system of pensions for which we are
now having provident fund and gra-
tuitv, we are perhaps the foremost
nation whose scamen will be getting
this advantage. 1 will say that our
seamcn deserve every palsa of it
Theretore, 1 think, it has come well
in time and it is good that we have
been able to get it

The provisions of the Seamen’s
Provident Fund Bill have been draft-
ed on the model of the Employees'
Provident Fund Act, 1852 and the
Employees' Provident Fund Scheme,
1852, ag amended from time to time.
There are certain differences—they
have to be there—but they are be-
cause of the essential difference in
the nature and character of employ-
ment.

1 would take this opportunity to
say that our seamen have been ren-
dering the most wonderful service to
our Country. So far as our country's
seafaring traditions are concerned,
they have kept them up. They are
a group of our nationals of whom
we can bp proud. In this emergency
also they have come forward with
solemn pledge to stand by the coun-
try. Not only that; T would also like
to make mention of the port and dock
workers belonging to  all aMllatjons
and categories—they have all
pledged themselves to work round the
clock, to give the best performance
and tn promote and assist our defence
efforts against all aggressions from
whatever corner  they come. Our
ports are functioning at the maximum
efficiency and 1 take this opportunity
to thank and congratulate them
While doing so 1 commend this mea-
fure for the consideration of this
House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for
the institution of =a provident
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fund for seamen, be taken into
consideration™.

Bhri Indrajit Gapta: Mr. Deputy-
Speaker, Sir, as far as the principle
of this Bill is concerned, 1 of course
welcome it most heartily and I join
with the hon, Minister in expressing
satisfaction that we are at last be-
ing able to employ legislation in order
to bestow upon the seamen of our
country a benefit which 1 consider to
be long overdue.

Before 1 go on to the merits of
the Bill, however, there is one point
to which 1 would like to draw vour
attention. ] am rather at a loss to
understand why this Bill is being
piloted by my hon. friend, the Minis-
ter of transport. It is as he himself
has repeatedly said just now, a so-
clal security measure and the Gov-
ernment, in its wisdom, has only re=
cently constituted an entirely sepa-
rate ministry for the purpose of look-
ing after social security. All the
other provident fund schemes have
become the care of that particular
ministry. We had only a little while
ago been debating the Bill to amend
the Coalmines Provident Fund Aect.
That scheme, as far as I know, is
certainly not being administered by
the Ministry of Mines; it is being
administered by the Ministry of So-
clal Security. The whole purpose of
setting up that ministry was that all
similar social security  measures
which are incorporated in the form of
statutes. shoulq be the concern of
that particular ministry. T do not
know why, when we make a beginn-
ing with our seamen after all these
years and when we are giving them
some measure of social security, they
should be made an exception to the
general pattern and should be made
the smeclal reserve of the Transport
Ministry. That is something which T
am not able to follow.

However, I would join with the
hon. Minister in complimenting the
50,000 and odd seamen of our coun-
try for the wonderful work that they
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have been doing not only now, in the
present emergency, but all through
these difficu!t years when this country
had been struggling to build up its
own mercantile marine to overcome
the backwardness of the past and to
come to g position where we can also
rank among the leading shipping
coun'ries of the world.

The foreign trade of this country,
most of which is almost entirely car-
ried by ships, is of the value of some-
thing like Rs. 2,000 crores a year
which means that this country's varn-
ings of foreign exchange and also
whatlever we require for our national
development is very much dependent
on the services of efficient, hardwork-
ing and qualified seamen who man
our ships. As the hon. Minister has
said, at the time of an emurgency,
particularly in war time, for a coun-
try like ours which is bounded on
three sides by sea, the merchant
marine also has a very vital function
to perform in the transport of muni-
tions and materials required for our
defence arrangements.

1 may also refer briefly to the fact
which is very well known to the
Minister that the occupation of sea-
men has a peculiar hazard, that is,
the hazard of the sea. It does not
require much elaboration. There are
hazards which are peculiar to the pro-
fession of seamen which do not ob-
tain in the case of workers who are
employed on land or on shore. There
is also another fact that the very
nature of their occupation deprives
them of their normal family life. The
fact that a seaman has to be away on
a vovage for 7 or 8 months at a time
means that he is deprived of oven the
normal social life ang4 family life
which other workers on shore or on
land can enjoy. Therefore, I would
have thought that because of  all
these factors scamen in our country
deserve not only equa] treatment or
equal benefits. on par with other
~workers but, because of these
different features of their occupation,
they should really be treated better
and that they should get some special
1329(Af) LSD—8.
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treatment to overcome handicaps
which are attached to the very nature
of their occupation. From that point
of view ] cannot share the sort of
self-congratulatory air  which the
Minister assumes when he says thal
we are bringing forward this Bill
which is a great land-mark and so
on and so forth. Certainly, we wel-
come the Bill because before the Bill
came, there was nothing. In that
gense, it iz a land-mark. But 1
would say that we should rather ap-
proach this subject in a8 more modest
spirit because, for wvarious reasons,
we are being able to do wvery little
for these seamen and that too so late..
The Minjster himself has referred to
the 1L.O. Convention of 1836. It is
really after 30 years, 3 decades that
we are able to put any kind of legis-
lation on the statute boock So, we
are late, we are doing something
very late and we are really doing
something which Is very little also.

Now, I would like to point out
that, social security benefits, parti-
cularly the question of provident
fund, naturally is very intimately
linked up wilh the wape leve] of the
workers concerned.  Contributions to
the provident fund are bascd on the
wages that the contributor carns and,
in this respert, you must remember
that the Indian seamen even today,
whether he is employed on Indian
ships or he is emploved nn forelgn
ships, is infinitely worse paid than his
counterpart employed on a foreign
ship. Let us take particularly, the cafe
of a British seaman because most of
our seamen who are not emploved on
Indian ships are working on British-
owned ships. We find that till last
year an able-bodied, grade I, Indian
peaman was carming Ra 178 per
month and an able-bodied, grade I,
British seaman, doing exactly the
same work, performing exactly the
same duties, was getting o salary of
Rs. 705 per month—that means about
six times as much. This year, from
1st May, 1965 a wage increase amoun-
ting to Rs. 2250 P. per month has
been granted which brings an able-
bodied Indian ''s salary to Rs.
20] per momth which is equivalent
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to, in sterling, £ 164s. I put it this
way for the reason that it will
help us to wunderstand the posi-
tion. The Indian seaman gets 8
salary of £ 14.6s. per month. In 19486,
nearly 20 years ago, the I.L.O, Con-
vention laid down that the minimum
wage which should be paid to sea-
man should be £ 16 per month.
Twenty years ago, g recommendation
was made that the minimum wage of
a seaman should be £ 16 per month
and today, after nearly 20  years,
after a recent wage increase, the
wage that the Indian seaman will get
is £ 14.6s.

After that in 1058, the 41st seasion
of the Indian Labour «Conference
raised the previous minimum of £ 16
to £ 25. At present, the LL.O. re-
commendation is that no seaman
should be paid less than £25 a
month whereag our seaman today
gets £ 146s. The British seaman of
the same corresponding category,
after May, 1965 i3 now earning a
monthly sulary of £ 60. That means
he is earning five times what our sea-
men get. That discrepancy has been
maintained over all these years. There-
fore, when we talk about security
measures and provident fund measures
we have to remember that the base on
which these security benefits are going
1o be calculated, the contributions are
going to be calculated, ig a very low
base in the sense that the wages of
the Indian seamen are lagging so far
behind.

We find from the Bill, from the de-
finition of “wages"—thls {s made quite
clear by Government—that the
“wages” will mean only the basic
wages and will not include the over-
time allowance. Seamen, g you
know, do not get any separate
allowance knowp as dearness allow-
ance which the workers get Iin
factories and In other Iindustries
generally. So, the only additional
emoluments over and above their
wage are in the form of overtime
allowance that they may be able to
earn as a result of working extra
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hours. But that overtime allowance
is now being specifically excluded by
this Bill from the wages for the
purpose of computing provident fund
contributions. In the matter of over-
time allowance also, it is worth-seeing
that whereas under the labour legis-
lation prevalent in our country a
worker is paid overtime allowance at
the rate of double his normal wage
for the period of overtime—that is
the standard legal provision at the
moment—in the case of seamen the
overtime allowance is not paid on
that basis at all. It is paid at the
rate of 25 P, per hour for those whose
salaries are below Rs. 150 per month
and at the rate of Re 1|- for those
whose salarieg are betweep Rs. 150
and Rs. 200. I may mention here that
the British seaman is paid an over-
time allowance at the rate of Rs. 10
per  hour. But this overtime
allowance alse which is admissible to
our seamen, which is the only thing
he gets over and above his salary and
is linked with the extrs hours that he
works, has been specifically excluded
fram this Bill for the purpose of com-
puting provident fund. The hon. Min-
ister mentioned that this was a unique
measure and that no other country
had a similar type of social security
leglslation. There may not be a
contributory provident fund for sea-
men in other countries-—that may be
true; I do not know—but certainly, in
the case of British seamen, there is &
pension scheme  angd there is also a
national insurance scheme which
covers seamen.

Shri Raj Bahadar: It is either pen-
sion or contributory provident fund.

Shri Indrajit Gupta: So, it is not as
it the seamen in other countries do
not get anything at all.

On top of that, only last week, this
House passed the Payment of Bonus
Bill whichr was debated here at such
a great length under which the sea-
men are specifically excluded from
getting any bonus. Section 32 of that
Bill has specifically excluded seamen
alsg from the payment of bonus. What
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1 mean to say is that, when after so
late a periog we are trying to do
something for them, we sbould not
congratulate ourselves and become
blind to the fact that we are putting
in 50 many limitations and res.rictions
also.

Another fact which I would like to
mention is that in the definition of
“geaman”, on p. 2 of the Bill, it is
stated:

“‘seaman’ meang & person ems=
ployed or engaged as a member of
the crew of a ship under the
Merchant Slripping Act but does
not include a master, navigating
or engineering officer, radio offi-
cer, medicag] officer, welfare
officer, purser, electrician, nurse,

musician, pilot, apprentice or
deck barber;"
All  these categories are being

excluded from the definition of ‘sea-
men' for the purpose of this Provident
Fund whereas you will find that the
deflnition of ‘seamen’ given in section
34(2) of our own Merchant Shipping
Act excludes only the master, pilot
ang apprentice. Only these three cate-
gories have been excluded from the
definition of ‘seamen’ under our own
Indian Merchant Shipping Act, but
when it comes to the case of consti-
tuting a Provident Fund scheme, then
the list of exclusions has increased—
a dozen categories have been put in
that. 1 do not wunderstand why we
should have this king of niggardly
outlook. If gocial security is to be
provided, then why should these cate-
gories be excluded and deprived of
this? I am not able to understand this.
Are they not In need of social security,
somg provision for old age when they
are not able to serve at sea? I would
request the hon. Minister to look into
these matters because this is going to
create quite a lot of discontent and
dissatisfaction.

In this Statement of Objects and
Reasons, it is stated that the proposed
Provident Fund will benefit 50,000
seamen. A round figure bas been taken
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of the total number of seamen who
are registered at our various ports.
But in order to appreciate the actual
practical implication of the scheme, we
must remember always—of course,
the hon. Minister made a brief
reference to it—that the total number
of seamen who are registered at our
ports far exceeds the number who
actually get employment at any point
of time. For example, on the Ist
January, 1085—this is just to illustrate
my point—at our ports of Bombay ana
Calcutta, thre registered number ot
seamen wag 40,088 but the number
actually employed was 28,733. So the
balance of about 21,000 people,
although registered, were at that partl-
cular time not employed. The position
is mot as though all these men who
are registered seamen in our ports are
going to continue tkroughout thelr
working life to derive the benefils of
this Provident Fund because it is made
quite clear that only the period of
cffective servire will be taken into
account. Effective service means the
time when they are actually gerving at
sea on a particular ship. But the
peculiar feature of thls nccupation is
that, after he goes on a voyage for six
months and returns home, he is let off
for an appeal period, i.e. for another six
months he hag to sit idle waiting to
sail on another voyage. At any parti-
cular time this Provident Fund is not
going to directly benefit 50,000 scamen
at all. During the periods when they
are idle and are sitting at home, per-
force, because of the fact thot the
number of registered seamen s 50
much in excess of the actual require-
ments, they will not be able to parti-
cipate in the scheme.

Out of this number «f 28 thousand
and odd on 1-1-1085, j; is found that
6,866 were employed on Indian ships
and 21,868 were serving on foreign
ships. [ am not blaming anybody for
this state of affairs beceuse it is a
reflection of the relatively backward
&vwth  of our Indian merchant
shipping. But the fact remains—which
cannot be denied—that for a long time
to come, the majority of ocur seamen
will have to serve on foreign vessels;
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there is no other way out. Therefore,
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thig occupation will otherwise not

it means that the employ of Indi
seamen is actually enabling British
shipowners to make very substantial
savings in the wage bill, which they
would not be able to make if they
were to pay Indian seamen on par
with British seamen for doing the same
work. The hon, Minister was effusive
in his congratulations to the foreign
shipowners. Let us remember that by
enabling them to employ Indian sea-
men at lower rates of wages, we are,
in fact, benefiting these foreign ship-
owners who are able to make substan-
tial savings in their wage bill.

1 come lagt of all to the substantive
provision of this Bill. It is that the
coniributory rate will be six per cent
uptop 1988 and after that, it will be
eight per cent. These scamen have to
earn whatever they have to earn by
way of social gecurity benefit within a
shorter period than the other workers.
In otlrer words, they carn only during
periods of effective scrvice; if a man
works for 30 years, his efTeclive service
will not be more than 15 or 16 years.
I should, therefore, think that, jn the
case of Seamen's Provident Fund, the
rate of contribution should not only
be on par with that of other workers,
but it should actually be more. But

the Bill gives them something less.
Whercas the employces wunder the
General Provident Fund in  our

country would get the standard rate
of 8-1'3 per cent, the seamen will get
only six per cent upto 1968 and after
1968, eight per cent. I would have said
that what was necessary just now was
an integrated scheme of Provident
Fund and Gratuity. The Minister said
that the Tripartite body had recom-
mended a Gratuity scheme also, but
there is no mention here of that. An
integrateq scheme of Provident Fund
and Gratuity should have beep intro-
duceg and the contributory rate of
Provident Fund should have been, if
they wanted to do it in two phases,
eight per cent in the first phase and
ten or twelve per cent in the second
phase because the pecullar features of

ble the seamen to lay by anything
except a small pittance in the old age.
There is no mention of Gratuity, I
would request the hon. Minister to see
that, as soop as possible, a Gratuity
scheme is brought into being which
should provide them with at least one
month's salary for each year of service
they put in.

Another point in this Bill about
which 1 am not very clear—I hope the
Minister will clarify it later when he
speaks—is, if the forejgn shipping com-
panies commit an offence against this
law, if they violate the law, who 18
going to be punished and who will be
caught hold of Clause 17(3) of the Bill
says:

“Where any offence under this
Act or the Scheme is committed by
a company not registered in India
and such a company has an agent
in India which agent is also a com=
pany, then the provisions of this
section shal] apply to such agent as
if the offence was committed by
that agent.”

Suppose a company which is not
registered in Indig has an agent in
India, which agent is not a company,
then what will hapoen? Who will be
punished? This is not clear. I would
request the Minister to look into the
drafting of this Bi'l, so that no loop-
hole is left. Since the majority of our
scamen are serving on foreign ships
this is & very vital matter. Our experi-
ence of the operation of the General
Provident Fund scheme has shown at
several thousand cases have to be
started apainst various employers for
breach of the regulations or for failur=
to comply with the provisions. 1In
regard to seamen, the mojority of
whom are serving on foreign vessels,
if a breach ig committed, how js the
penally lo be imposed. how are the
moneys to be recovered from the de-
faulting employers? Unless this s
made very clear, I am afraid, much of
the benefits of this Bil may remain
only on paper and the seamen will be
deprived of them.
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Finally, while I am certainly in sup-
port of this Bill because it does mean
a step forward, nevertheless [ “eel
that, in respect of the rates of con-
tribution which have been lajd down—
I do not know what the delails of the
scheme are going to contain; these have
not been placed before the House—we
bave made some sort of concession or
surrender to the foreign shipowners.
I know that they were putting up a lot
of resistance; I know what went on: I
know the very tough resistance that
the foreign shipowners put up. It is
but natural, but in the ead the Gov-
ernment could have taken a firmer
stand. The contributory rate must be
on par with those which are applica-
ble to other workers in India under
the General Provident Fund scheme.
Why should we accept a position
which is inferior to that in the case
of seamen who are facing greater
hazards and difficuities? He has said,
of course, that this is a tripartite
agreement. But with all respect to
the workers' representatives who were
parties to that agreement, 1 would
submit that I myself have been party
to many agreements and I know that
sometimes the workers’ representa-
tives have no option, because the ship-
ownerg take up such an attitude or
the employers take up such an atti-
tude that either we have to accept
what they are willing to give or we
shall be left with nothing at all; they
force us to a point like that. There-
fore, the stategic position is occupied
by Government in that tripartite dis-
cussion. Government can force the
employers to come to a position which
is both legally and morally defensible
and which they cannot controvert.
But I am afraid that that has not been

the shipping industry is a very profita=
ble industry nowadays. They could
have easily afforded to pay, but they
have been allowed to go scot-free

the time being. I hope that in fu
wtops will by faken to remedy

fes
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defects in the Bill and our seamen
who are worthy of praises from this
House and who should be compliment=
ed by everybody concerned will get
their full deserts which are due to
them.

Dr. Melkote (Hyderabad): I stand
here to support this Bill But I should
say at the outset itse/f that there are
many features in this Bill which do
not benefit the seamen to the extent
that they should have benefited them.

I would like to place before you
what I have actually seen in many of
the foreign countries which I pad the
occasion to tour during the past fifteen
vears. I had been to Europe thrice
in 1953-65 and again recently in 1985,
I had been in 1958 to Ceylon, Rangoon,
Bangkok, Singapore and Australia and
many other places. May I say that by
and large, the number of Indian sea-
men that get employment in our own
ships is very meagre? The hon,
Minister has mentioned that the total
number of seamen who may roughly
get the benefit of this Bil] may come
{o about 50,000, 1 would say that the
majority of these seamen are work-
Ing in foreign ships. As regards the
conditions of cervice of our seamen
in foreign ships, I think that is a
matter which we all ought tu know.
In England, where there are both men

women employed, the minimum
wage permissible for any type of
work today is about £16 per week,
and nobody generally gets less than
£20. On an average, I should say
that an English worker gets about
Rs. 1000 per month. Let us see what
happens in Germany. In 1883-55, the
average pay-scale of a German worker
wag somewhere about Rs. 00 to 750.
Today, no German worker of any
type get less than about Rs 1500 per
month, whether it be geamen or &
worker in the building industry or
in any other industry. These people
are employed In roreign mmps, ana
those ships come to our port, and they
do the same kind of work, and still
those ship= are capable of paying this
much of money to their workers. Why
should an Indisn worker get a poor



6259 Seamen's

[Dr. Melkote]

sum of only Rs. 160 to 170 per month?
It many of our people are taken by
the foreign ships it is perhaps due
to lack of manpower in their own
countries because they are so highly
industrialised and they want man-
power, and manpower which would
be intelligent and hard-working, and
at the game time such that they would
be capable of being absorbed on a
cheaper pay-scale, and that is why an
Indian worker is selected invariably
by many of these foreign ships. 1
have found that whomsoever 1 have
met in the foreign countries, they
utilise the Indian workers most. Many
of these workers may not hiave been
educated, but they say that tha Indian
worker ig intellipent and hard-work-
ing, industrious and honest, and they
absorb these Indian workers on a
lesser scale of pay. That is so not
only with regard to shipping but even
with regard to other fields,

For instance, our doctors them-
selves go Lo England or America or
Canada, and there they will certainly
get more than what they would get
in this country. But they are ubsorb-
ed there for doing 4 kind of work
which no medical men in those coun-
tries  would do. OQOur people are
absorbed for such type of work but
are paid less, and in view of the un-
employment problem in our country,
and knowing that they would get a
little better than what they would get
in their own couniry and get also
employment, they naturally get into
the shipping industry. 1 cannol under-
atand why our Government should
permit the exploitation of our workers
by these foreign shipping cuncerns.
If one has to pay Rs 1000 or Rs, 300
per month to the workers of those
countries, but one could pay only
Rs. 160 or 170 per month to our work-
ers, then it is of advantage to those
people and to those countries.

Now, the problem srises as to what
we should do to improve their em-
ployment rosition. 1 personally feel
that, with unity in our ranks, & bold
push by Government and support to
these seamen, we might be in & better
position to achieve something, because
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many of these shipping concerns want
Indians for their hard work and intel-
ligence. In a matter like this where
we are concerned with ourselves, ig it
because the Indian shipping companies
or the Indian-owned ghips themselves
are not capable of paying the me
wages that e are doing nothing about
it? Why should that kind of thing
happen? A similar thing is vezurring
in many of our public sector indus-
tries also. Our raw materials are very
cheap, and our labour is cheap. The
machinery that we are purchasing for
our country is about the best that we
can get in any part of the worid, We
are getting machinery from sll coun-
tries. We cre getting it from Russia,
from Germany, from Sweden, from
America, from Englund and many
other  places. Many of the
foreign industrialists who come to our
country say that we have a very
sophisticated indusiry in our country
and we are manufacturing exceeding=-
ly good products. Thig is the ecredit
that we are getting for our country,
and our workmen are supposed to be
very intelligent and capable of deliver.
ing the goods Yet, our Government
do not give the highest scale of wages
paid to workers in similar industries
situated in foreign countries. If an
English workman working in a steel
plant gets Rs. 1000 and even more,
and is capable of selling it to our
country at a cheaper rale than what
we do, when we are producing a simi-
lar produect in similar quantities, 1 Jo
not know why we are not able to do
it. Where does this money go? Is it
that Government are making money
over this? Or is it that there is some
kind of mismanagemment? These are
details which one has got to think
about. And T would like 10 appeal to
Parliament and to the Ministry con-
cerned to give answers fo many of
these questions. If necessary, it may
be taken up by the Economic Affairs
Departmers of Government or by the
Planning Commission, or they may
set up a commission to find out where
exactly the wrong is taking place.
1t the benefit of progress has ot
to be given to the working clasgmen,
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it is necessary that the increase in
nationa] income ghould get redistribut-
ed to the workers so that they will
get the n incentive. After
about 15 years we are still facing a
situation wherein we are siruggling
to maintain our standard of life which
we had in 1047, even though the
national income hag gone up from
Rs. 3,000 crores to about Rs. 15,000
Crores or even more.

It is in these circumstances that this
provident fund is being introduced in
our country and it is being introduc-
cd for the first time. Therefore, I
congratulate the hon. Minister for
that. But the value of the rupee has
gone down considerably, and, there-
fore, I do not see why the percentage
should bg only 6 per cent as against
the 8-1/3 per cont that has been intro-
duced L: the case of many other pro-
vident schemes. 1ls the percentage low
in order to benefit agaln the shipping
concerns? Whether it is [forcign or
Indian does not matter. Tf a foreign
firm could engage these Indiang and
bring many of the foreifners and pay
them those high seales of pov and
still make profit, why <chould our
Indian shipping companies not poy
greater wages as well as greater pro-
vident fund to our workers? There-
fore, 1 have not been able to under-
stand why many of these things have
been introduced here in this Bill

The hon. Minister has said <everal
things and I am pleased to hear them
and I support what he has stated I
support him for the simple reason
that a benefit which was not prevalent
all these years iz now being given to
our seamen, and to that extent I wel-
come it But one is disillusioned »nd
is most dissatisfled with what has been
done through this Bill.

1 personally feel that the hon.
Minister should be in a positon to
answer many of these points. Firstly,
he should tell us why only 8 per cent
has been fixed as the standard of con-
tribution to the provident fund till
1968, because that would mean that
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during the next three years, the
workers will lose the benefit of the
provident fund to the extent of nearly
2} per cent or so.

Then again there is the question of
foreign firms coming in. If our Indian
firms are not capable of pnying for
any reason whatsoever, why should
the foreign firms be benefited thereby
by applying the same rate to them? We
should be able to give protection to
our Indian companies, but when the
British and other forcign companies
are capable of paying a larger share
of the provident fund, whr should
they not be made to do it?

These are some points whicn I hope
the Minister wil] dea] with in his
reply. I have nothing more to add.

st wirem g (weE) 99
oW R, OF swraa wepe foi—
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T T F G WA & 0T AT A T
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Shri Himatsingka (Godda): The
Seamen'’s Provident Fund Bill is wel-
come measure giving a number of
facilities for seamen who work under
difficult conditions. The provision that
has been made is that upto a particu-
lar date the rate of contribution will
be 6 per cent and after 31st March,
1968, it will be 8 per cent, The Mini-
ster has stated clearly in the statement
of objects and reasons that this was
the agreement arrived at and this was
the suggestion made by the committee
that was formed.

Shri Kashi Ram Gupta: Why was it
arrived at? That is the main point.

Shri Himatsingka: My hon. friend
forgets that most of the employers are
foreign companies and Government
have not much control over them.
Therefore, they have to be persuaded
to a certain line of aciion, they cannot
be forced to mccept certain things
simply because we here think them to
be reasonable. After all, they are not
bound to employ Indian seamen. If
they can get others on more sultable
terms, they would do so.

Shri Kashi Ram Gupia: You have
lessened the burden of the Minister
in replying.

Shri Himatsingka: Therefore, | feel
this is o welcome measure making pro-
vision for seamen’s benefit. There are
various provisions in the Bill, about
the constitution of a Board of Trustees,
committees thereof and so on.

One criticism was made by Shri
Gupta in regard to cl. 17. 1 feel clause
16 fixes the liability on any person
who contravenes the provisions. CI.
17 makes it clear as to what h
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if the employer is a cu.npany, that is
to say, the directors will also be res-
ponsible. When it is a foreign com-
pany and the agent is an individual,
he comes under cl. 16. If the agent is
& company, it is explained that the
company which is acting as agent will
come within the purview of el 17(3).
So I do not think there is anything
wrong or any misunderstanding about
an agent being a company and escap-
ing any punishment.

In this connection, 1 would like to
draw the attention of the hon. Minister
to a very important matter which is
of concern and deserves consid~raticn,
Most of the scamen employed by
shipping companies which ply more
or less on the Calcutta-Assam side are
foreigners. They are nationals of
Pakistan, ang I am afraid that they
can at any moment immobilise our
service.

Shri Raj Bahadur: They have.

Shri Himatsingka: Therefore, it is @
matter of very great concern, and T
feel that steps should be taken very
quickly, if not immediately, to jee that
they are replaced by Indian nationals.
1 have been drawing the attention of
the Government to this. Even now
there are 12,000 foreigners who sre
working mostly in the Port of Cal-
cutta, Gog forbid, but if they want to
immobilise the Port of Calcutta, they
can do so. So, they should be replaced
by Indian nationals. This will also
give a lot of employment to our peo-
ple, and remove our apprehensions,

As you know, shipping In this
country is in i!s infancy, it is -oming
up. Therefore, it needs all help to
come to the standard of foreign coun-
tries. Our shipping does not stand
comparison at all with other countries.
Its gross tonnage is one or lwo per
cent of the gross tonnage of some other
countries. We have to increase our
tonnage, and see that our ships are

1 by Indian nationals,
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‘With these remarks, I support the
Bill.

Shr! Joachim Alva (Kanara): I

support the measure brought forward
by the Minister.

It is & very essential measure. The
seamen are the underdogs of our mer-
chant navy. The workers in the lower
ranks, whether in the railways, airlines
or shipping, are the underdogs. No-
body seems to carg about them, no-
body seems to worry about their wel-
fare, about their wives and children,
about medical facilities for them when
they are ill, about their children's
education, about pension after their
retirement ang specially benefils when
they are unemployed.

This Bill touches only the fringe of
the problem, by giving them provident
fund. Dr. Melkote ang Shri Indrajit
Gupta spoke about bonus. Foreign
shipping companies are rich, fabulous-
ly rich. My mind goes back to the
days when Indian politics was ruled
bty the P. & O. The directors of the
P. & O. were more powerful than per-
haps even the Prime Minister of
England. They and thejr kind were
responsible, sometimes, for sabolaging
the Indion Round Table Conference
summoned in London before and
after Thirtces. Those connected with
Bird & Co. and others demanded that
Europeans should have 25 per cent
representation  in  the old Bengal
Legisloture. That was the rock on
which the old constitutional proposals
were wrecked. They were here, sit-
ting in these very benches, lording
over us all,

Those were the days when seamen
were treated worse than dogs, they
did not get anything. I myself, when
1 was a practising lawyer, had gone on
behalf of workers in British ships of
P. & 0.1 foung that the directors
were all Europeans. Now they have
started having some Indians, but they
arc dummy directors. The Indian
directors have really no power, the
power is in London or in some, inter-
national body, though the Chairman
in India now is also an Indian.
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There is another phenomenon that

has come. We have their counterparts
in the shipping world of the British
ship-owners. The Tatas and the Birlas
have entered shipping. I do not know
why they do not leave something to
other people. There are ship-owners
who have been there for 50 years like
Scindias. Narottam Morarji, the
patriotic founder of that shipping com-
pany, pathitically committed saicide,
while others may be reaping the divi-
dends. Now the Government of India
has given help to several Indian ship-
ping companies.

The seamen have never been looked
after, never been cared for. It ls a
pitiable sight to see seamen, hardy,
strong men, unemployed, they have no
benefit for supparting their wives and
children, who are living far away from
them, especially when they are unem-
ployed.

Dr. Melkote said that the purchasing
power of the rupee hag gone down,
while the salaries were very high in
Germany and England. My hon.
friend, Shri Himatsingka, who is asso-
ciated with big business is just now
not here, but I want to point out that
the Dollar has got only 87 per cent
purchasing power today. I am quot-
ing from Time, September 10, page 50,
in which copy the Secretary of the
U.S. Treasury Mr. Fowler has been
front puged. The purchasing power of
British’s Pound is 80 per cent of what
it was ten ycars ago. Japan's Yen is
70 per cent of what it was ten years
ago, and that of the France is 64 per
cent. What of the Indian Rupee?

Why should the lords of Indian busi-
ness enter shipping? Why not the
Ministry of Shipping tell them that
shipping is for the people who are al-
ready there, that they cannot come in?
You open the telephone directory and
you find that the lords of business have
80 to 80 business or industrial concerns
of every conceinable variety. If even
by trading on even on carcases, money
can be got by the million, they would
be prepared. This is something
serious. Why should not shipping be
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left to other people, to new entrepren-
eurs who are not monopolists in busi-
ness and industry.

That is why today this Parliament
has to worry about the condilions of
the poor seamen, and we are trying to
give them 8 per cent, or whatever is
possible, I demand that it should be
10 per cent. What is 10 per cent of
Rs, 150 after all?

When my hon. friend Shri Dahya-
bhai Patel, Shri Kamath and I along
with other M.Ps. went to see a Jayanti
ship, Shri Kamath said that the berth
in which he travelled in the Queen
Marry from London to New York was
far worse than the both given to a
seaman or workman in one of the
Japanese built Jayanti tankers. That
should be the comfort that we should
demand for our seaman. Shri Kamath
is now right here, and therefore I
remember it well indeed. Scamen
should have a good, little room with a
bath room, which they must think of
as their home, because for ten months
in the year it is their home on the sea.

Today we have got 50,000 scamen,
and by the end of the ‘entury there
will be one million seamen, because
our ships will increase a hundred fold
then. Our tonnage has to go up to 25
million by 2000 if we want to take a
pride of place. We have to be up and
doing. Wpe should also have subma-
rines; otherwise, our merchant shipping
and Navy will be in danger at the
hands of neighbouring powers, powers
in Southeast Asia who are arming
themselves, who have submarines
when we have nong at present.

We must also not forget about the
seamen in the small sailing ships.
Take an individual owning three, four
or five small sailing vessels. He will
have 50 to 80 seamen on there all
What esbout the condition of these
workers? In this Bill is Parliament
catering only for the big seamen who
are in the international ships, or do
we also cater for the little seamen
who are on our coasts. who run the
small sailing boats, who carry small
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loads of cargo from port to port, from
Bombay to Karwar, Karwar to Tuti-
corin, from Calcutta to other places?
These seamen, thesc sallors, perhaps
earn only Rs. 25 to Rs. 40 per
month their interests also will have to
be protected. The highest quality of
sacrifice made by an air force man or
a man who goes up on the aeroplanes.
The next in order gre the people on the
ships. They go down into the water,
It is all nice and clean and a merry
bed of roses on the sea, but when the
ship goes down in the water, all is lost,
and all these poor men are forgotten,
nothing Is remembered. I plead that the
conditions of these seamen be improv-
ed, that especially when they are un-
employed, they may be looked after.
Foreign shipping companies which
have been making enormous, fabulous
profits throughout the last century and
this century should be taken to task
and acked to render proper justice, so
that the salary of these seamen, who
are getting Rs. 150 or a little more, ia
doubled. We the people of India ond
the Ministry of Shipping have a right
to formulate proposala of that type
and see that our scamen are well cared
for.

13.30 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 1,234 etc.)
—Contd.

By Shri Prakash Vir Shastri.

Mr. Depaty-Speaker: We will now
take up non-official business.

The House will now proceed with
the further consideration of the follow-
ing motion moved by Shri Prakash Vir
Shastri on the 3rd September, 1985: —

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”



